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despite the fact that we surge forward
in our economic dev^opment^ by rat­
ing India In this fartiion it is the poli­
tical intentioa of the World Bank to
put a doud on the eyes of the people
that India is not progressing well?

SHRl R  VENKATARAMAN: No, I
would not say that. After all, the World
Bank makes an assessment of the facts
&M presented. So far as the attitude is
concerned, I would not say it has
changed. On the contrary, we are recei­
ving favourable consideration of all
our proposalf.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The
correct name of the unit is Mangloor
Ganesh Bidi Works, manufacturers of
Bidi No. 501 Bangalore. No Central
excise duty for the years 1978-79, 1979­
80 and 19fM)-81, is outstanding against
the party.

Year Amotmt of duty
paid

1978-79. .. . Rs. 4,21^,628

1979^ . . . Rs. 5^7,95,660

1980-81. . . Rs. 5,64,13,897
-

(c) and (d . No amount of excise
duty.is outstanding against the Com­
pany. Therefore, the question about
reasons for delay/measures for realis­
ing t ^  amount does not arise.
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MR. DEPUtY SPEAKER: Mr. Shas- 
tri, you want these things should be
done with the knowledge of the Minis­
ter.
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SHRI A. K. BALAN; I think th«
Minister may be aware of the biggest
cooperative society in the field of
manufacture of bidl, that is, Kerala
Dine^ Cooperative Bidi Manufacturer.

MR. DEPUTY SPEAKER: This is
not concerning this. I will not aUow
that question.

SHRI A. K. BALAN; This particu­
lar company is working in Kerala.

MR. DEPUTY SPEAKER: AU right,

SHRI A. K. BALAN: Even though
the legitimate revenue from the exise
duty for the manufacture of bidi dur_
ing 1979-80 was Rs. 229 crores, the
government could collect only Rs. 103
crores. It shows a clear cut tax evasion
by the private manufacturers. At the
same time, tlie bidi manufacturers in
the cooperative sector mainly the big­
gest bidi cooperative society in Kerala
is the Dinesh Bidi Society which had
to pay Rs, lS2 lakhs. Now this socie­
ty is in financial trouble. In view of
this fact, will the Government consi­
der to impose excise duty on tobacco
instead of labelled bidi because the
private manufacturers are marketing
mainly the unlabelled bidi? If not
will the Government consider to give
a rebate to the cooperative societies?

THE MINISTER OF FINANCE CSHRI
R. VENKATARAMAN); In the torm
of a supplementary, the hon. member
wants to know my budget proposals.
The question of levy of duty on toba­
cco was debated in this House and on*
of the good things which the other gov­
ernment did was to talce away duty on
tobacco, because it affected thousands
and lakhs of tobacco growers. Thera- 
fore, ^̂ 'e are not going to do anything
which has been for the benefit of gro­
wers. I can tell you positively tnat
we do not propose to reimpose excised
duty, on tobacco growers. If ar^ oth«r
concession is required, then an appli­
cation may be made and the Govam- 
mont will consider It on merit.

SHRI K. LAKIOVPPA: There wen
certain shady dealings done by thlf
company. They had not only evaded
excise duty and indulged in ben ami
transactions but also evasion of income
tax. There are records. It was also
reported in certain newspapers that o
huge amount of money had been pass­
ed on to the para military organisa- 
ttons like RSS and all that in Karna­
taka. It was also revealed that a
huge amount of donation was receiv­
ed during Chikamagalur election. I
want to know whether all these facts
are brought to the notice of the vjov- 
emment and what action has oeen
taken. Has any vigil been kept on
these activities and will the Govern­
ment also hold a detailed enquiry
into all these activities and report that
to Parliament?

SHRI SAWAI SINGH SISODIA: I
want to repeat the same reply wh.ch
was given to hon. Shastriji that we
have not got this specific information
up till now. But if specific informa­
tion is given of tax' evasion either on
the excise side or income-tax side,
certainly stringent action wiU be taken
against the tax evaders.

SHRI M. M. LAWRENCE: The hon.
Minister has admitted that a huge
amount in excise duty has been eva­
ded by these private owners. In view
of this fact, will the Government take
Steps to encourage the co-oprative sec­
tor in this sphere and to do away with
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these private manufacturers from this
sphere? They are exploiting the
workers also. In Karnataka State
very low wages are being paid to Deedi
workers when compared to Kerala.
The Central G<>vemment has promised
to take steps to tmily the pay struc­
ture for beedi workers aU over the
south and in the southern States. So
far nothing has come out. I am ask*
ing whether the Government Is pre­
pared to encourage the societies f.nd
remove the private sector from this
industry.

SHRI R. VENKATARAMAN: I have
not said that there is a great deal of
evasion. It is what the other Member
said. I did not say that there is a
great deal of evasion in this, I agree
with the hon. Member that coopera­
tives should be encouraged. It is also
the policy of this "CSovernment and we
will certainly try to encourage wher­
ever cooperatives come forward to
engage themselves in activities of this
kind, particplarly b^di manufacture,
coir manufacture and'so on. We wili
give all encouragement. But I cannot
go to the extent of saying that 1 wiU
abolish all private trade in this Indus­
try.

Appointments in Central Excise and
Cuistoms Ck)lfectorate Delhi.

+
•503. SHRl JITENDRA PRASAD:

SHRI BHeEKHABHAl:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Excise and
Customs Collectorate, Delhi, invited
applications from meritorious national
level sportsmen for appointment as
Excise Inspectors and Senior Clerks;
etc.;

(b) whether the appointments
against these posts have been made
on a war footing within a fortnight
from 7th July, 1981 which was the
last date for the receipt of applica­
tions after completing the formalities
of test/Interview;

(c) If so, whether thousands of app­
lications fulfilling 'Che eligibility condi­
tions were not at all called lor written
test/interview while making these
appointments;

(d) whether responsibility for mak­
ing these appointments has been fixeo
or proposed to be fixed and written
test and interviews of all the eligible
applicants contemplated by cancelling

the previous appoinfments; and

Ce) if not, the reason far not getting
aside such apjKjintments ignoring the
interests of thousands of eligible ap­
plicants?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SA-WAI SINGH SISODIA): (a) to <e).
A statement is laid on the Table of the
House.

Statement

(a) In June, 1981, the Delhi Collec
to rate of Central Excise, through ad­
vertisement in Press, invited applica­
tions for filling up, in accordance with
the relevant orders, the vacancies in
the quota for Sportsmen in different
gardes, the number of which was 12.

(b) No Sir, it took nearly three
weeks to complete the selection.

(c) Only 552 applications were re­
ceived. These were screened by a
Committee composed of Senior Officers
having regard, inter alia, to the require
ment of the Collectorate for sportsmen
in particular fields or games for which
the Collectorate, intended, or was in
a position, to build up the departmen­
tal teams, the standard of achievement
in such games of the applicants as
evidenced by the certificates jjroduced
by them, and the other prescribed
qualifications of age etc.

Following the elimination through
this screening, 78 applicants were invi­
ted for field trials m the conduct of
which well-known sportsmen/coaches
were associated. Only 59 applicants
turned up for the trials. 22 applicants
whose performance at these trials was




